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BEFORE THE HON'BLE NATIONAL GREEN TRIBTINAL PRINCIPAL

BENCH, NEWDELHI

Etq c
Original Application No. 88 of 2026

V3 Healthcare Private Limited.

Vs.

Ministry of Environment, Forest & Climate Change & Ors.

In

Applicant

Respondent(s)

UTTARAKHAND POLLUTION CONTROL BOARD

AFFIDAVIT of Dr. Parag Madhukar Dhakate,

aged about 52 years S/o Shri M.B Dhakare

Presently posted as Member Secretary,

Uttarakhand Pollution Control Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath as
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under: -

I
fii.

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY.

(RESPONDENT NO.,1)

2
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1 . That the deponent is presently posted as the Member Secretary, Uttarakhand

Pollution Control Board and as such is fully conversant with the facts of the

case and is competent to sign and swear the instant affidavit.

2. That the above-mentioned matter was listed for hearing on 04.02.2026

wherein the Hon'ble National Green Tribunal was pleased to issue the

following directions: -

.9.Respondent no.4 is directed to carry out a spot inspection and ascertain

the details of the illegally operating scrap yards/scrap vendors and also

the nature of violation and file a comprehensive report before the

Tribunal at least one week before the next date of hearing.

3. In compliance of the above direction, it is respectfully submitted that the

Member Secretary, Uttarakhand Pollution Control Board vide letter dated

17.02.2026 directed the Regional Officer, Uttarakhand Pollution Control

Board, Kashipur to take necessary action and ensure that a report is

submitted to the office. In this connection, a copy of the letter dated

17.02.2026isbeingmarkedandfiledaS@.!tothisaffidavit'
4. That thereafter, the Regional Officer, Uttarakhand Pollution Control Board,

Kashipur vide letter dated 08.04.2026 informed the Member Secretary,

Uttarakhand Pollution Control Board that an on-site inspection has been

conducted on 18.03.2026 and 01.04.2026 and submitted the report. The

report further furnishes general remarks/ Summary which are as follows:

i. Out of43 scrap vendors/units, 09 units were found closed'

0r
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ii.05 units, i.e., lv{/s Rehan Enterprises (formerly Hindustan

Traders), M/s Arman Enterprises, M/s Bharat polymers, RA

Traders, and I\fls BAA Traders, are engaged in plastic waste

recycling and have valid consent from the State pollution

Control Board.

iii. The majority of scrap vendors stored fire-prone materials such

as waste paper/waste paper board, plastic, etc., but none of the

scrap yards/units have provided fire protection arrangements,

i.e., setback area, firefighting equipment/facility, and do not

have fire license/approval from the concerned

departmenVauthority.

iv. Any trading units have not obtained trade license/approval for

trading activity.

v. At the time of inspection, sources of air emission/fuel buming,

waste burning, wastewater discharge, and collectior/storage and

processing of hazardous waste items were observed; however,

proper protection arrangements to avoid mixing/contamination

of storm/runoff water from scrap items were not provided.

vi. Only five units have provided rental agreements/ownership

documents for the acquired land.

vii. The aforesaid 43 units are located just behind the applicant's

hospital, Iv{/s Medicity Hospital, Kartarpur Road, Teen pani,

Rudrapur. No buffer zone is available between the applicant's

hospital and the aforesaid scrap vendors/units.

In this connection, a copy of the lefter dated 08.04.2026 along with the

marked and filed as Annexure no.2 to this affidavit.

1-m
l
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5. That the deponent is a responsible Govemment servant having the highest

regard for the Hon'ble Tribunal and orders passed by them. The deponent

has always made his sincerest efforts to carry out the orders passed by this

Hon'ble Tribunal in its letter and spirit and shall continue to do so in the

future.

Deponent

Ve rification: -

verified at Dehradun on the L-1.. day of April 2026, that the contbnts of the

response affidavit are true and correct to the best of my knowledge and belief

based on the official record and nothing is false, and no material has been

concealed therein.
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eponent
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Lifestyle For
Environment

Sg,rdq
sdns.o-s e-ryr ftiaur ild

'"il-ir tfr csfu-rur rfi"
aofi, en{.f. w.d, sre,ffir tE tflr{q
E-mail : ukpcble ail.com,

q7t6 /v ,/H0-1 83-1 004 / 2026 / | b rl o, L+.02.2026

wododo teq
tn d,

+ffq qffi
ffrq orqtdq
sfrNnro-s u-(sq ftdTq e}d,
qrgusr offim, vm+,n ite, oPtS
ffrer wqRiE-flri1

frvq:- flo Efu qk6.iur d ded 5a ori(q fiqt aalzozo v3 Heatrhcare Private

Limited Vs. Ministry of Environment, Forest & Climate Change & Ors. d rIIfrfl
qdYr A sgcrm{ 6 squ dl

c-dt-fl,

Tcqi sq-itff ftqo-fi rTo 6Rd GIDs;t,T q dfud Xa end-o fio aelzozo v:
Healthcare Private Limited Vs. Ministry of Environment, Forest & Climate Change & Ors. ii
qrRf, GrdrT furo o+.oz.zozo ot sr+otoq or+r arl t fusi rrw g-WUT fr{aq +d cffi
qe a q{M rrqr tt qTo 6Rf, sTBflrr gRr erq ftffr d wer ftE{ fti{r frs r} d,-

9. Respondent No. 4 is directed to carry out a spot inspection and ascertain
the details of the illegally operating scrap yards/scrap vendors and also the
nature ofviolation and Jile a comprehensive report before the Tribunal at least
one week before the next date of hearing.

ilffiq t qTq-6t ft{Rm frrqr qm t fu ro-rq w 3nqr+.s ffid-ortr o.qt g! 3ilqr
qw omim of nfrf, o-{iT gfrtrdd of t noiq qr srrrfr UrqT{ Rrm fi.04.2026 of fiqd
tr
66ra5: uffil

T{ftq

Clean Environment atrd Healthv Life Stvle
TT6 IruERUI iI FTEI qFFI YIi

:0135-2607092
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lnspection ReDort

Subiect: Regarding Application before Honorable National Green Tribunal O.A.
No. 88/2026 V3 Healthcare Private Limited V/s Ministry of Environment Forest &
Climate Change & Ors.

A. Backqround:

An Application titled O.A. No. 88/2026 V3 Healthcare Private Limited V/s Ministry of
Environment Forest & Climate Change & Ors. Listed Honorable National Green Tribunal
subject: a grievance against the multiple scrap yards operating before in the vicinity of
applicant Medicity Hospital located Rudrapur, U.S.Nagar.

Honorable National Green Tribunal on its order dated 04.02.2026, passed the following

direction in along with other:

Para No.09:

Respondent No.04 is directed to carry out a spot inspection and ascertain in the
details of illegally operating scrap yards lscrap vendors and also the nature of
violation and file a comprehensive report before the Tribunal at least one week
before the nert date of Hearing.

B.Field Observation/Facts :

ln context of above and in compliance of Head Office letter No.UKPCB/H.O./Gen-183-
1OMl2O26l184O dated 1710212026, Field lnspection and Ambient Air Sampling were

conducted on 1810312026, 01 10412026.

01. Field lnspection of 43 Nos. Scrap Vendors/Scrap Yards Units located in the vicinity
just backside of the applicant M/s Medicity Hospital, Rudrapur- Kichha Road, Rudrapur.

However many other Units were observed under the 100 meter radius of the applicant
Hospital, Medicity Hospital, Rudrapur.

Topographical Survey Map along with Google Map of the concerned areallocation is
attached herewith for kind consideration. (Annexure -l )

Based on the Field observation and available records, details of particular Scrap

Vendorsl/ards /Units are as follows:

*
u
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Sr.
No

Name/Address
and Location
detail of the
Scrap
Vendors/Scrap
Yard/Unit

Field Observation and
Activity Undertaken by
the unit

AirMater
Emission and
Hazardous Waste

Remarks

01 M/s AR Traders

Contact Person :

Anwar

Address:

Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activitv undertaken:

Trading, Manual
Segregation and Storage
of Plastlc Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records
procurement
disposal/sell/disposal
were not provided.

regarding
and

of Waste

ll. Any arrangement for Fire
Protection was not found.

lv.Pakka Floor and closed shed
was not established in the Waste
Storage Yard.

02. M/s Om Traders
Contact Person
:Vrjay

Address:
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activity undertaken:

Trading, Manual
Segregation,Storage of
Plastic WasteMaste
Paper

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found.

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

03. M/s S.
Enterprises

S

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

01 . Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activity undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste/Paper
Waste /Vvaste Cloth

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found.

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

,6-
4e-h

^^-'R

lll. Trade License and Fire
License was not provided.

Contact Person :

Salman

ll. Hazardous
Waste was not
found stored within
premises.

9
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M/s Aman
Enterprises

Contact Person:
Not available :

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

nq Mr. Sabban

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

Il. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Proteclion was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

06. Mr. Om Traders

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

Trading, Manual
Segregation,Storage of
Plastic Waste/ Metal
Scra

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found an the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

07. Mr. N. M. Traders

Contact Person:
Naeem

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01 . Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activitv unde

Trading, Manual
Segregation,Storage of
Plastic Waste/ Paper
Waste

rtaken:

L Source of Air
Emission/Fuel
Combustlon and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

b.A
|^'k

04.
Unit was found closed.

Contact Person :

Jitendra Diwaker

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

03.Activitv undertaken:
lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

lV.Pakka Floor and closed shed
was not was not establlshed in
the Waste Storage Yard.

r 10
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08 Mr. Sameer
Enterprises
Traders

Contact Person:
Mohmd.Harun

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pana,Rudrapur.

01 . Unit is established
under Temporary Tin
Shed.

O2. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

Trading, Manual
Segregation,Storage of
Plastic Waste/ Paper
Scrap/Metal Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

M//s Mahan
Enterprises

Contact Person:
Tauflk Ahmed

Address:
Kh.No.
Behind Medicig
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

Trading, Manual
Segregation,Storage of
Plastic Waste/ Paper
Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

10.

Contact Person
Mohmd. Azim

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

01 . Unit is established
under Temporary Tin
Shed.

02. Rent Agreement is
provided.

ll. Plastic Waste
Processing Unit to
manufaclure Plastic
Dana and having
consent from State
Pollution Control Board
(sPcB).

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any arrangement for Fire
Protection was not found

,,h
Ae-{

03.Activitv undertaken :

03.Activitv undertaken:

lll. Trade License and Fire
License was not provided.

09.

lll. Trade License and Fire
License was not provided.

03.Activitv undertaken:

Mr. R.A.
Traders(Plastic
Recycling Unit)

u 11
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01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste/ Paper
Scrap/Metal Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

11 M/s Hindustan
Enterprises
Contact Person :

Naeem

Contact
No.9012169284

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

12. M/s U. K.
Traders
Contact Person :

Jalish Ahmed
Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

M/s R.A.Traders
(Scrap Yard )
Contact Person :

Mohmd.Ajeem

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found closed.
'13.

Unit was found closed.

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

,fn'q
F +EE-

Unit was found closed.

M//s JBM Trading
Co.

t4.

12
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M//s Arman
Enterprises
(Scrap
Yard/Godown )

Contact Person
Mohmd.Jafar

Address:
Kh.No.
Behind Medicig
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

Trading, Manual
Segregation,Storage of
Plastic Waste/ Paper
Waste/Metal Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premlses.

'15

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

16 M//s Amaan
Enterprises
(Scrap
Yard/Godown )

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership of
acquired location/Land
space was not provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard-

17 M//s
H.F.Enterprises
(Scrap
Yard/Godown )

Contact Person
Mohmd.Haneef

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

Trading, Manual
Segregation,Storage of
Plastic Waste/Waste
Paper/Metal Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastlc Waste were not provided.

Il. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

,
u
4€€

03.Activitv undertaken:

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

03.Activitv undertaken:

h 13

369



18 M/s Shree Tirupti
Enterprises
(Scrap
Yard/Godown )

Owner/Contact
Person : Vishal
Aggrwal

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership was not
provided.

Trading, and ,Storage of
Waste Drum

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit-

ll. Hazardous
Waste was nol
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lv.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

M/s Rehan
Enterprises
(Formerly
Hindustan
Traders)

Owner/Proprietor/
Contact Person
:Mhmd.yaseen

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Rent Agreement is
provided.

03.Activity undertaken:

l. Plastic
Processing
manufacture
Dana

Waste
Unit to

Plastic

ll. Hazardous
Waste was not
found stored within
premises.

l. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

20 M/s
Traders

Armaan

Owner/Proprietor/
Contact Person
: Mhmd. Jafar

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Rent Agreement is
provided.

l. Plastic
Processing
manufacture
Dana

Waste
Unit to

Plastic

l.Source of Air
Emission was not
found in the Unit.

ll. Washing of
Plastic Waste is
being done as per
the requirement.
The Unit.
ETP was provided
for treatment of
such waste water
Washing activity
was not found at
the time of
inspection.

ll. Hazardous
Waste was not
found stored within
premises

l. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

,
&-G

01. Unit is established
under Temporary Tin
Shed.

03.Activitv undertaken:

19. l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

03.Activitv undertaken:

0r^ \a 14
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l. Any arrangement for Fire
Protection was not found

ll. Trade License and Fire
License was not provided.

21.

Owner/Proprietor/
Contact Person
: Rizwan

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

BharatM/s
Polymer

01. Unit is established
under Temporary Tin
Shed.

02. Rent Agreement is
provided.

l. Plastic Waste
Processing Unit to
manufacture Plastic
Dana

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

02. Any detail regarding
Land Ownership was not
provided.

03.Activity undertaken :

Trading, Manual
Segregation,Storage of
Plastic WasteMaste
Paper/Cloth Waste

M/s J.Q
Enterprises
(Scrap
Yard/Godown )

Owner/Contact
Person :Junaid

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

M/s Javed Ali
(Scrap
Yard/Godown)

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

tL-Gfi.fl
k

03.Activitv undertaken:

01. Unit is established
under Temporary Tin
Shed.

22.

lv.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

15
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l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

M/s Quereshi
Enterprises
(Scrap
Yard/Godown)

Contact Person
Jafruddin

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

Trading, Manual
Segregation,Storage of
Plastic Waste Maste
Paper

24.

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Jahid Ali
Unit was found Closed.

l. Any records regarding
procurement and disposal/sell of
Plastlc Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was nol established in
the Waste Storage Yard.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

M/s Hindustan
Traders (Scrap
Yard/Godown)

Contact Person:
Javed

Address:
Kh.No.
Behind Medicity
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

rL
4€

fiA

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

02. Any detail regarding
Land Ownership was not
provided.

03.Activity undertaken:

25.

26.

.^.A 16
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l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

M/s S. N
Enterprises
(Scrap
Yard/Godown)

Contact Person:
Farman

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

02. Any detail regarding
Land Ownership was not
provided.

03.Activity undertaken:

Trading, Manual
Segregation,Storage of
Plastic WasteMaste
Paper/Metal

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

27

01. Unit is established
under Temporary Tin
Shed.

03&!iYi!v-u.@a@

Trading, Manual
Segregation,Storage of
Plastic WasteMaste
Cloth

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

28. M/s Rehan
Enterprises
(Scrap
Yard/Godown)

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:
ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

M/s J.P
Enterprises
(Scrap
Yard/Godown)

Contact Person:
Mehboob

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

+€{pft

01. Unit is established
under Temporary Tin
Shed.

lv.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

Contact Person:
Yaseen

02. Any detail regarding
Land Ownership was not
provided.

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

29.

,%, 17
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30 M/s Arman
Traders
Yard/Godown)

Contact Person:
Not available

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found Closed.

31. M/s Furkan
Yard/Godown)

Contact Person:
Not available

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found Closed.

32 M/s Shahid
(ScrapYard/Godo
wn)

Contact Person:
Not available

Address:
Kh.No.
Behind Medici$
Hosptal
, Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found Closed.

JJ M/s lrfan
Yard/Godown)

Contact Person:
Not available

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found Closed.

xln.il
P,A +€d
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34 M/s ILMA
Enterprises
(Scrap
Yard/Godown)

Contact Person:
Mhd.lrfan

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

M/s Siddique
Traders (Plastic
Processing Unit)

Contact Person:
Not available

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

Unit was found Closed.
As per office records, Unit has
obtained Consent for Plastic
Waste Processing with Validity up
to 31.03.2025. At the time of
inspection unit was found closed.

36 M/s S
Enterprises
(Scrap
Yard/Godown)

K

Contact
Person:lqrar
Ahmed

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

0'1. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03 As!!!!E n gcxe-kclt

Trading, Storage
Metal Scrap.

of

L Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lv.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

*
4€€
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3t. M/s Ubed Raza
Trading Co.
(Scrap
Yard/Godown)

Contact
Person:lsrar
Ahmed

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

Trading, Storage
Glass Scrap.

of

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

M/s Noor
Enterprises
(Scrap
Yard/Godown)

Contact Person:
Jafrudeen

01 . Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste/lron Scrap

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

lll. Trade License and Fire
License was not provided.

M/s Sarfaz
Traders
Yard/Godown)

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

vl.a)

03.Activitv undertaken :

ll. Any arrangement for Fire
Protection was not found

38.

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

ll. Any arrangement for Fire
Protection was not found

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

39.

Contact Person:
Sarfaraz

03 A9!!y!!@94aken:
lll. Trade License and Fire
License was not provided.

L
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40. = M/s B.A. lndustry
Contact Person
: Arvind Khullar

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01. Unit is established
under Temporary Tin
Shed.

03.Activity undertaken

l. Plastic
Processing
manufacture
Dana

Waste
Unit to

Plastic

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

lll. Trade License and Fire
License was not provided.

41. Vinod
(Yard/Godown)

Contact Person:
Vinod

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken :

Trading, Manual
Segregation,Storage of
Plastic Waste/Metal
Scrap/PaperMaste
Cloth

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposal/sell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

42. M/i Arman
Enterprises (

Srap
Yard/Processing)
Contact Person:
Asgar Ali

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,

43 M/slT
Enterprises
(Yard/Godown)

Contact Person:
lmran

Address:
Kh.No.
Behind Medicity
Hosptal
,Kartarpur Road,
Teen
Pani,Rudrapur.

01 . Unit is established
under Temporary Tin
Shed.

02. Any detail regarding
Land Ownership was not
provided.

03.Activitv undertaken:

Trading, Manual
Segregation,Storage of
Plastic Waste

l. Source of Air
Emission/Fuel
Combustion and
Waste Water
discharge was not
found in the Unit.

ll. Hazardous
Waste was not
found stored within
premises.

l. Any records regarding
procurement and disposalisell of
Plastic Waste were not provided.

ll. Any arrangement for Fire
Protection was not found

lll. Trade License and Fire
License was not provided.

lV.Pakka Floor and closed shed
was not was not established in
the Waste Storage Yard.

# Photograph taken at the time of lnspection is attached herewith. (Annexure -l l)

?
(,\'o )

l. Any arrangement for Fire
Protection was not found

02. Rent Agreement is
provided.

lll. Trade License and Fire
License was not provided.

01. Unit is established
under Temporary Tin
Shed.

Unit was found closed.
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C. Ambient Air Qualitv Monitorino :

Ambient Air Quarity was conducted from Third party NABUM.eF Accredited Lab on two
different location of the referred_areallocation within the appricant Medicity Hospitar and scrap
Vendors;/Units. Parameters are flnding within prescribed rimits. Detair is as folows:

Carbon Mono
Oxide (CO)

2milligram/cubic
meter

1.171

'1.168

# Ambient Air Quality Reports are attached herewith. (Annexure_lll)

0.F
a

Parameters Particulate
matter
(PM 10 )

Particulate
Matter
!!t2 5)

Sulfure Di
Oxide(SOx)

DiNitrogen
Oxide(NOx)

Standards 100
microgram
/Cubic
meters

60
microgram/
Cubic meters

80 microgram/
Cubic meters

80 microgram/
Cubic meters

Monitored Value at
Location:01

Near Backside Gali
No.01,Medcity
Hospital

96.4 47.1 31 .1 20.9

Monitored Value at
Location :02

Gali No.2 within
Scrap Vendors Area
near M/s Arman
Enterprises

94.9 46.7 30.5 19.8

\0
\dry,- b,:
Y" -r,"€
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l. Out Of 43 Scrap Vendor/Units 09 Units were found closed

05 Units i.e. M/s Rehan Enterprises (Formerly Hindustan Traders) M/s Arman
Enterprises,M/s Bharat Polymer/s R A Traders,M/s B A A Traders engaged and
Plastic Waste Recycling and having Valid Consent from State Pollution Control
Board. Copy of Consent of such Units is attached herewith. (AnnexureJV)

m. Majority of Scrap Vendors stored Fire prone material such as Waste PaperMaste
Paper Board, Plastic etc. but Any Scrap Yard/ Unit have not provided Fire protection

arrangement i.e.Set Back area, Fire Fighting equipmentfacility and not having Fire
License/Approval from concerned DepartmenuAuthority.

lV. Any Trading Units have not obtained Trade License/Approval for Trading Activity.

At the time of inspection, Sources of Air Emission/Fuel Burning, Waste Burning ,

Waste Water Discharge and Collection/Storage and Processing of any Hazardous
Waste items, However Pooper Protection arrangement for avoid to
mixing/contamination of Strom /Run off Water from Scrap item was not provided.

Only 5 Units have provided Rental agreemenuownership document for acquired
Land. Copy of Such agreement ls attached herewith. (Annexure-V)

vil. Aforesaid 43 Units are located just behind applicant Hospital M/s Medicity Hospital,
Kartarpur Road, Teen Pani, and Rudrapur. No Buffer Zone is available between the
applicant Hospital and the aforesaid Scrap Vendorsiunits.

,,""0f*"*,
Monitoring Asistt.

fi\.w
(Akash Barman )
Monitoring Asistt.

(DildarAli )
Asistt. Env.Engineer

(S.P.Singh )
Regional Officer

D. General Remarks/Summarv:

il.
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a7/o4t2426. 23 34 Google lVaps

Approx.'100 l\,leter East of Medi city Hospital
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07to4t2026 23 36 Google l\4ap3

Approx. 100 Meter North Side of Medi City Hospital

I

;S,
lmagery o2026 Airbus, [raxar Technologies, Map dala @?'026 50 rYr

Measure dislance

Total distance: 112.28 m (368.36 ft)
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SBmpb Collecllon

RESULTS OF ANALYSIS
Refor"nce : As Por EP Act-1986

Sample Oascnptpn Onc Ambinl Ai ssmplo wat colle€lrd by !s lrcrn 01,0af2026 to O2l0rt/2026
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Sulphur Oblde (6 SO2l pgh3 m9 80 rs 5182 (P.2)
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Regional Office

Uttarakhand Pollution Control Board
Chamunda Complax, Ramnagar Road, Kashipur- 244713

Wab : wh.w.ueDDrb.ukqov.in.
'l)

UKPCB/ROIJCoI- A-207 l2OZ

To,

Date:

IVI/s Arman Enterprises
Khasra No-619/1, Kartarpur Road
Teen Pani, Rudrapur,
US,Nagar

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh./Renewal/Reapplication/Expansion/) under Section-25
of the "water @revention & control of Pollution) Act, 1974" and undcr Section-2l of the (Air
@revenlion & Control of Pollution) Act, 1981,,and Authorization under..Rule.6,, of the..Hazardous
and other waste (Management, Handling and rrans boundary Movement) Rules, 2016,, notilied
under "Environment @rotcction) Act, I986" as applicable (to be referred hereinafter as Water Act, Air
Act and IIW Rules respectively).

CAfId-2II8
CCA-Renewal
App No-5397748
Order No- | |

o

ccA is hereby granted to M/s Arman Enterprises l,ocated Khasra No-619/1, Kartarpur Road, Teen
Pani, Rudrapur, uS.Nagar subject to the provisions of the water Act,.Air Act and Hw Act and the
orders that may be made further arrd subject to following terms and conditions :

l' (i). This CCA is granted for a period from up to 31.03.2027 and valid for manufacturing of
following pSoducts with Capital Investunent / Net Assets Vahres _lcr. to 5 cr.

Present CCA @resh/ RenewaU
Reapplication/ Expansion/Anrendment

{ lq)-- 44w

)

z. Specific Conditions under Water Act:
(i)The daily quantity of eIIIuent discharge (KLD) :-

Last CTE/CCA Present CCA (Fresh/ RenervaV
Rcapplicationl Expansion/Amcndmcnt )

Trade Effluent Nil Nir
r.00

(ii) Trade Effluent Treatment and disposal - The application shall operate Emuent treatment plant
consisting Primary/secondary and/or tertiary treatment as is requires with reference to influent
quantity and quality.

In case of stoppage offunctioning ofETP, production llas to be stopped immediately and this board
ha-s to be intimated by faxlphone/email with a report in this regard to be dispatched immediately.
(iii)The treated effluent shall be recycled to the maximum extent to achieve Zero Discharge. TIie treated

effluent me be reuse in gardening and the same has to be maintained continuously so is to achieve
following general and specific standards as prescribed under Environment (protection) Rules,lgg6
and application to tle unit from time-to-time:-

l:'otiuct

S.

No

Quaitity
@cr Month)

Last CCA or CTE

Product Quantity
@er Month)

I 5OOMT Plastic Granules 5OOMT

Sewage 1.00

Plastic Granule

40

396



Between 5-5 to 9.0

Sus Not to exceed 100

BOD 3 da 27D C 30

COD 25 I

Oil & Grease Not to exceed l0 mgll

Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/soak pit as

is requfred with reference to Indlan Standard: IS: 2410 (Parl-l) 1985 as amended from time to time.

3, Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as is required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level ofpollutants to the following standards

In case of sloppage of fnctioning of air potlulion conlrol equipment, production has .to be stopped

iiit"ii ih inx'oiara has i ie intimated by fax/phone/email with a report in this regard to be

d i spatched imme d i atelY.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as ls

required for meeting the ambient noise standards for night and day time as prescribed for respective

ustria Comntercial Residential, Silence which are as follows :-

Day time : from 6.00 a.m. to 10.00 P m., Night timc: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :-

(i) The Factory Manager ot III/s Arman Enterprises l,ooated Khasra No-619/1' Kartarpur Road' Teen

pani, Rudrapur, US.Nagar is hereby granted an authorization to operate a facility for collection and

storage of Hazardous wastes.

(ii) The a-uthorization is granted to operate a facility for generation, collection and storage of hazardous wastes

within factory premises for following category ofwastes'

(iii) The authorization shall be in force for a period from up to 3l-03'2027

iivjtfre authorization is subject to the conditions stated below and the such conditions as may be specified in the

rules for the time being in force under Environment (Protection) Act, 1986'

S.No. Category
(Schedule-I &
Schedule-II)

Quantity of Wastc for which

authoriz:tion is being issued

(MTA)

Mode of Disposal
(Send For)

I I-5 I Recyclable

Terms and conditions of authorization:
(i) The authorization shall comply with the provisions of the Envimnment (Protection) Act,

1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an

offic.er authorized by the SPCB/PCC.

s.
No

Stack attached rvith Stack
height
(M0

Type of
Fuel

Emission standards
not to exceed

I 25KVA DG SET 2 HSD Acoustic
Enclosure With
Stack

Silence ZoneResidential ArcaCommercial
Area

Industrial Area

Day
time

Night
time

Day
time

Night
time

Night
time

Night
time

Day
time

50 40455565 557075

Standards
for Night
Time in
db(A) Leq

Solids
Not to exceed

Not to exceed

areas/zones

0.0loMT

Emission
Control

Equipment

Fuel

Quantity
KLD/l\{TD

Day
time
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(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty ofthe authorized person to take prior permission ofthe SpCB/pCC to close
down the facility.

(vi) An application for the repewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or cpcB.(viii) The authorization is valid for temporary storage of Hazardous waste within premises onl;,.

5.Compulsory documents to be submitted by the Industryrunit :
(i) Annual return in Form-4 and waste Disposal Manifest in Form-l0 under rrw Rures.
(ii) Environment Statement in Form-V ofEnvironment (protection) Rules, 19g6.
(iii) Quarterly comptiance report of the CCA, photograph of ETp/ApCs/waste storage Area.
6.Unit has to apply for renewal ofCCA 60 days ofexpiry prior to expiry ofthis CCA.
7. competent Authorigr reserves the right to change/modiff/add anyiime any condition of this ccA.
8. Unit has to comply with the other general conditions as annexed herervith. Non compliance of any
prwision of this CCA and provisions of the Water Act, Air Act and IM Rules will results in legal action
under the aforesaid Acts and Rules.

alO
Copy to: Member Secretary, Uttarakhand pollution Control Board, for kind rmation and

compliance of the same,

na o

qY

SpecificConditions: S'h*
1. Tire applicant,shall provide ISI mark water meter to each water supply. .2. T[b applicant shall submit audited balance sheet of the unit at tr.. 

"ni 
of each financial year. In case

of group balance sheet, CA Certificate followed by the consolidated Uatance snJto Ue proviaed.3. The applicant shalr provide ports. in the chimney/stack and facilities .r"h; ildd.r ;;Arm etc. as
per requirement for monitoring the air emissions and the same shall be open fo. inrpection ara use
at all times by the Board's staff. The chimney/stack attached to various r.iu.""r or 

",i,ision 
shall be

designated by numbers such as S-1, S-2 eic. and these shall be painted,r displuy"J to A"ifit t"
identification.

4. The industry shall ensure interlocking ofair pollution control devices and production processes.5' The industry shall take adequate measures to control ofnoise from its own sou.ce sl as to comply
with the standards as may be applicable.

6. The applicant shall develop green belt in the premises.
7' The indushy shall ensure all safety m"a"oie" and shall undertake periodical assessment by the

competent authority.
8' Unit shall ensure manifest system in Form-I0 of IfW Rules while disposing hazardous waste.9. As per NGT Direction the units shall obtain NoC from CGWA (Ce;ral dround water Auttrority)

within six Month.
I0. The consent is valid for orange category.
I I ' The consent is valid for Domestic eftIuent only, Industrial efiIuent should not generate.
12. if 3ny change in products, process capacity, manpower, category etc. unit m-ust be obtained fresh

CTVCCA as per EP Act.
13 Unit must be obtained registration Certificate under Plastic Waste Management Handing Rules

2016.
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14. Unit shall ensure to Comply E_Waste Management Rules 2016.l5' Unit must be submitted cLmprianc" ."po.t ionf *ith c-urrent Barance sheet every year.
General Conditions:

t
rx

l' The applicant shall get the sample of treated effluent/emissionvhazardous wasteyleach ateanalyzed periodica v from the iaboratory recognized uy irr" Nani na.# r"ri*p"irr,"rr
be communicated to the UEppCB_

2' The applicant shall however, not vithott the prior consent ofthe Board bring into use anynew or altered outlet for the discharge of effluent or gases emission or r"*u[" rru.i" ti.the unit.
3' The applicant sharr provide discharge measurement equipment at final disposal point.4. The appricant sha[ strictry compry with 

"oraitionr-oiit i. cca *a .irlrit"iornpliancereport of sripulated condirions within 30 days of receipi of this CCA. If; ;;;;rt'"ftime, it is found thar the industry is not comptying wittr'sipurated 
"orait-t. ". "1,iirnr,.,direction/instruction issued by the Board, i"glf 

""ii"r'shall be ;il;J-;;;;"applicant.
5' The applicant shall maintain good housekeeping. A[ varves/pipevsewer/drains etc. must beleak-proof.
6. Theindustry shall provide uninterrupted entry to the srp'vETp,s inret and outret points,Air.porrution control equipment and itack foismooth sampring/monitoiiru 

"r "?i"i"i.v irpollution control measures.
7' Whenever due to any accident or other unforeseen act or event, such emission occurs or isapprehended to occur in excess.of standards raid down, such information ,r,"ri u" *p"i"oto the Board's offices and alr other concerned oftices. In case of failure ofporrrti", 

"'ort.ol^ equipmeng the production process connected to it shal be stopped with immediate effect.8. The industry shall operate in a manner so that a, ;;;:;;rr 'u" 

"-rt "Jtrr..rj'a*,gr""achimney/stack only.
9. In case of any damage ro ,n^._:fl1::lrrr." O.ducrivity, human ha-bitation erc. by the operarionof industry,-it shall be imperative to stop production in the rndustr5z with immediate effectand such information sha, be reported ro Iioard's ofices. ir,";rar.'t y.r,aiu" i*'ir" a prvcompensation also in such cases as decided by the Competent Authority.
10. The Board reserves tte right i, re.roke/adaL"airy 

"iy'riipuratet- 
cinaition issued along

_ , with CCA, as may be necessary.
I I ' The authorized agency sha, ensure that data with regard to quantity and nature of hazardouschemicals being used in the prant as we, as 

"ir'"ri.rion and waste generated withinpremises is disprayed on Dispiay Board of riru o*l i""i out side the ;"h ;;;;;;within premises.
12' It is dutr of the authorized person to take, prior permr;sion of this Board to close and
. ^ 

cleanup the facility for treatment, storage and disporut oit ururOor. *^t".13. The applicant shalr maintain record of-hazardouJ *u.t" ii ro".-3 and shalr submit annualretum in Form-4 on or before the 306 day ofJun" roit*iig to a" financiar year to whichthat return relates.
14' In case of-any acciden! comprete detairs.in the light of Form-rl of the Hazardous Ruresshall be submitted to this Boaid at the earliest.
15' Before the hazardous waste is stored or dumped in the facility, appricant must conduct adetailed physicar and chemicar anatysis of iaza.a*r^i"r.t" sampre and report to the

I6. Dried hazardous sludge from^the process in the prant shalr be stor€d in doubre rined HDEppit constructed with R.C-c. oi such materiar *ni"n ao* not r€act with the wastecontained in it.
17. The storage area should be fenced properly and SignA,lotice Board indicating ,Danger,and

'Hazardous' sha, be disnraved at appiopriate posiii* t"ir,'i, nirai and English.r8. In case.ofanv rransportaiion or rr"iura"i,, *"iq;;;;;;1; in Form_9 of the HazardousRules shall be submitted to the Board.

y#,kJ*
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Regional Office
Uttarakhand Pollution Control Board

Chamunda Complax, Ramnagar Road, Kashipur- 244713
\Ycb : ty!!:!rD[gEgLgq&!4.

AE-(L:JD
\!7'

To,

UKPCB/ROM on-B' l2l 12025/ B' Datc: I Y

lWs B.A.A. Industries
Khasra No-641 & 642, Teen Pani

Kartarpur Road
Rud rapur Distt-U.S.Nagar

consolidated consent to operate and Authorization hereinafter referred to as thc CCA

(consolidated consent & authorization) (Fresh/RenewavReapplication/xxpansion/) under

section-2s 0f the ,.water @revention & control of Pollution) Act, 1974' and under Section-2l 0f

the..Air (Prevention & Control ofPotlution) Act, 1981" and Auihorization under "Rule6" ofthe
.Hazardous and other waste (Management, Ilandling and Trans boundary Movement) Rules,

zoio" notineo under .'Environment (Protection) Acl 1986" as applicable (to be referred here in

after as Watei Act, Air Act and HW Rules respectively)'

Caf ID -51804

CCA-Rcnerval
App. No-3123536

Order No- 2-2L

cap itai Investment / Net Assets Vaiues -10 Lakh to 50 Lakh'

Last CCA "'

2. Specilic Conditions under Water Act:
(i) The daily quantity of elfluent discharge (KLD) :-

CCA is hereby:granted to M,/s B.A.A. Industries Located Khasra No-641,.& 642, Tecn Pani, Krrtarpur

Road, Rudrapui Distt-U.S.Nagar subject to the provisions of the Watcr Act, Air Act and [fW Act and the

orders that rnay be made further and subject to following terms and conditions;

. l. (i). This ccA is grante<I for a period up to 31.03.2029 for manufacturing of following products with

Present CCA @resh/ RenewaV

Ileapplication/ Expansion/Amendment)
NIL

(ii) Trade Effluent Treatment and disposal - There is no trade effluent.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/
soak pit as is required with reference to Indian Standard : IS: 2470 (Part- l) 1985 as amended from
time to time.

3. Conditions under -4,ir Act r
(i) The applicant shall use following fuel and install a comprehensive control system consisting of

control equipment as is required with reference to generation of emissions and operate and

the snme continuously so as to achieve the level ofpollutants to the following standards :

Trade Effluent

Lasl CTE/CCA

NIL
Sewage 0.5

Present CCA (Renr:r .rl)

QuanlitJ'
(Per Month)

'Quanti(v
(Per l\Ionth)

ProductProducl

34 MTPlastic DanaPlastic Dana 34 MT

S

No.

0.5

I
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Stack attached
n'ith

NIL

In case of stoppage offunctioning of air pollution control equipntent, production has to be slopped inrmedfurlely
and this Board has to be intimaled by far/phone/email with a rcport in this rcgard to be dispatched immediately.

(ii) Noise fiom the D.C. Set and other source(s) should be oontrolled by providing an acoustio
enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for
respecti ve areas/zones ustrial Commercial, Residential, Silence Mrich are as follorvs :-

Day timc : from 6.00 a.m. to 10.00 p.m., Night time: Aom 10.00 p.m. to 6.00 a-m

4. Conditions under Hazardous Wastes Rules :-
(i) The Factory Manager of N11.........sis hereby granted an authorization to operate a facility for

collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage ofhazardogs-'
wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period from up to NIL

(iv) The authorization is subject to the conditions stated below and the such conditlons as may be specified
r r- "'" " '''in 'the.des:for the time being in iorce uu,lt i Er,;iri-,,nrncnt (Protection) Act, 1986.

S.No. Lategory
(Schedule-I &
Schedulc-II)

Quantity of Waste for which
authorization is being issued

orTA)

Mode of Disposal
(Send For)

NIL NIL Nlt

terms and condtti.ns of authorization:
(i) The authorization shall comply with the provisions ofthe Environment (Protection) Act, 1986, and the rules

n16dg thgle rrnder.

(ii) Ihe authorization and its renewal shall be produced for inspection at the request ofan officer authorized by

the SPCBiPCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes witlout

obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the application by

the person authorized shall oonstitute a breach ofhis authorization'

(v)Ii is the duty ofthe authorized person to take prior permission ofthe SPCB/PCC to close down the facility'

(vi) An applioation for the renewal ofan authorization shall be made as laid down under these rules.

iuiieny oit., 
"onditions 

for comPliance as por the Guidelines issued by the MoEF or CPCB'

(viii)rrre autt orization is valid for temporary storage of Hazardous waste within premises only.

i.Computsory aocuments to be submitted by the IndustryAJnit :

(i) Annual retum in Form4 and Waste Disposal Manifest in Form-l0 under IfW Rules'

iii; Enuronm"nt Statement in Form-V ofDnvironment (Protection) Rules' 1986'

iiifquarterly compllance report of the CCA, photograph of ETP/APCJWastc Storage Area'

o.t.;,itr,",toupptyfor.enewalofCCA60daysofexpirypriortoexpiryofthisCC.A
i. C" *1""ttiir,i,o.ity ,"r"ru". th".ight to change/modiiy/add any tim" any condition ofthis CCA.

Stack
Hcight
(M9

Type of
Fucl

Enrission Contlol liquipnreut Emission
standards not to

excecd

NIL NILNIL NIL NIL

Ind ustrial Arca Commercial
Arca

Residential Area Silence Zonc

Day
time

Night
Tine

Day
timc

Night
time

Day
timc

Night
timc

Day
time

Night
time

Standards
for Night
Time in
db(A) Lcq

75 65 55 55 45 50 40

NIL

S.

No

7A
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p
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any provision

of this CCA and provisions of the Water Act, Air Act and IIW Rules rvill results in legal action under the

aforesaid Acts and Rules.
9. Units shalt strictly avoid the usage and should not engage in the production of banned single use Plastics

in the premises as per list of banned single use plastics mentioned in the notification of MOEF & CC,
Government Of India dated l2l08l202l and notification of Uttarakhand Government issued vide letter
No. S4D(XVfII-I-20-13(II)/200r dtted 161021202l and modified dat e 2*02'2023.

Specilic Conditions:
l. The applicant shall provide ISI mark water meter to each water supply.

2. The applicant shall submit audited balanc€ sheet ofthe unit at the end ofeach financial year. ln case of
group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all
times by the Board's staff. The chimney/stack attached to various sources of emission shall be designated

by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.
4. The industry shall ensure interlocking ofair pollution control devices and production processes.

5. The industry shall take adequate measures to control ofnoise from its own source so as to comply with
the standards as may be applicable.

6. The applicant shall develop green belt in the premises.

7. The industry shall. ensure all safety -measures and shall undortake periodicsl assessment by tlte.
conipetent authuity.

'8. i Unit shali errsure manifest system in Form-l0 ofI{W Rules while disposing hazardous waste.

9. As pei NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority) within
six Month.

'10. The consent is valid for orange catogory.

1 1. The ionsent is Valid for Domestic effluent only, Industrial effIuent should not-generate.

12. if any change in products, process capacity, manpower, Category eto. unit must be obtained fresh

CTE/CCA as per EP Act.
13. Unit must be submitted compliance report along with Current Balance sheet every year.

Gencral Conditions:
., l. The applicant shall get the sample of treated efiIuent/emissionVhazardous wastesfleach ate analyzoA

1 periodically from the laboratory recogl,:zed by the NABL MoEF Test report shall be communicated

to the UKPCB.
2. The applicant shal[ however, not without the prior consent ofthe Board bring into use any new or

altered outlet for the dischar, ge ofeffluent or gases emission or qewage waste fiom the unit
3. The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditicrns within 30 days of receipt of this CCA. If, at any point of time, it is found that

the induitry is not complying with stipulated conditions or any further direction/instruction issued by
the Board, Iegal action shall be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-
proof.

6. The industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures,

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other conc€med oIfices. In case of failure ofpollution control equipment, the
production process connected to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated
chirnney/stack only.

9. In case of any damage to the agriculture product;vity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effeCt and such.

46

402



la

{

Copy to: Member Secrctary, Uttarakhand Poltution Control Board, for kind info n and compliance

information shall be reported to Board's offices. The industry shall be liable to pay compensation

also in such cases as decided by the Competent Authority.
10. The Board reserves the right to revoke/add/modi$ any stipulated condition issued along with CCA,

as may be necessary.

11. The authorized agency shall ensure that data with regard to quantity and nature of hazardous

chemicals being uied in the plant as well as air emission and waste generated within premises is

displayed on Display Board of size 6x4 fect outside the main factory gate 
"rr'ithin 

premises.

tZ. tt is auty of the authorized person to take prior permission of this Board to close and cleanup the

facility for treatment, storage and disposal of hazardous waste.

13. The aoolicant shall maintain record of hazardous waste in Form-3 and shali submit annual retum in

Forrn-4 on or before the 306 day ofJune following to the financial year to which that retum relates.

14. In case of any accident, complete details in the light of Form-ll of the Hazardous Rules shall be

submitted to this Board at the earliest.

15. Before the fuazardous waste is stored or dumped in the facility, applicant must conduct a detailed

physical and chemical analysis of hazardous waste sample and report to the Board'

16. bried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit

constructed with RC.C. or such material which does not react with the waste contained in it.
17. The storage area should be fenced properly and SignA.lotice Board indicating 'Danger' and

'Ilazardous' shall be displayed at appropriate position both in Hindi and English'

18. In case of any transportation of hazardous vr'aste, the details in Form-9 of the Ilaz:rdous Rules shall

be submitted to the Board.

u*{

uA*!of the sanrc.

I 0\ 9

1.:
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M/s Rehan Enterprises

Khasra no.- 568, Vill-Shimla Pistor
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Regionql Office# U(tarakhand ppllution Co
Chamunda Complax, Ramnagar Ro

Phone: 0594i&276509. 2765t01 $,tb :

arE--
GL:,D-

ntrol Board
ad, Kashipur- 2447I3
trnt.tr.uanD(b.uk.oov.ln-

\Y 7/

Consoridared conscnt to operate and Authorization hereinafter referred to as the ccA(consolidated consent & authorization) (Fresh/Renerval/ReapplicationrExpansion/) 
under sectlon-25 of lhc "lvaler @revention &-controt of Pollution) Act, lg74' and undcr section-2l of thc (Air

(Prcvcntion & control of Potlution) Act, I9gI,, and Authorization under ..Rule_6,, of the"rrazardous and other waste (Managemcnt, rrandring *od r""o. boundary Movement) Rures,2016" notified under ('Environment (protection) Act, I;g6, as appricabte (to be referred hereinafteras Watcr Act, Air Act and I{W Rules respectively).

UEPPCBnoIVC o*I{-S8tgr/ | | t\ ls-lwTo,

l\Os Hindustan Traders
Khasra No-568, Vill- Simla pistor
Rudrapur
Distt-U.S.Nagar

CCA is hereby granted to M/s Hind usta Tradcrs located Khasra No-568, Vilt- SimlaPistorRudrapur Distt-U.S.Nagar subject to the provisions of the Water Ac! Air Act and HW Act andthe orders that may be made further and subject to following terms and conditions:I. (i). This CCA is granted for a period from up to 31.03.2025 and valid for manufacturing offollowing produ cts with Capital Investment / Net Assets Values 56lrrr,, to 0I crs-

(ii). This CCA
2. Specific Con

is valid for Re Processing of Waste plastic proccss only.
ditions underWaterAct:

(, The dail5'quantity ofeffluent dischargc (KLD) :-

(ii) Trade Elfluent Treatment and disposal _ There is no trade effluent.

Inrvard ID -255178

Consenl No. AWH-21494
Order No-

PCB ID -22503

CCA- frcsh

Last CCA or CTE

Product

S

No

@cr Month)

Quantity Product

Present CCA (Fresh/ RenewaU

nrcndment)Rcapplicati..n/ Expansion/A

Quantity
@erMonth)I PP Granuals 5OMT PP Granuals 5OMT

Last CTE/CCA
@rcsh,/ Renewal/

Reapplication/ Expansion/Amen

Prescnl CCA

dmcnt)
Trade Effluent NIL NIL

Sewage
1.000

(iii) sen'age Treatment and r)isposal: The applicant shall provide cornprehensive sepric TantJsoakpit as is required wirr reference to Indian srand;d , ls, iaio'cpun_r; tgis as u_"rJJ no^ ti,o" to

Date:

NIL
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3- Corditions under Air Act i-
(i) 'l-he applicant shall use following fuet and inltalr a comprehensive control systom

equiprnent as is required with reference to generation of emissions and operatc and,
conlinuously so as to achieve the level ofpollutants to the following standards :

00ntr0

80fi1c

t-

ln case of sroppage of rtmcfioning of air pollution conrrol equipment, production has ro be illoppcd
intnediarely and this Board has to be intimated by fay'phone/emait witi a report in nis regail ii be
dispatched inmedlately.

by providing an acoustic enclosurc as is
required for meeting the ambient noise standards for night and day time as prescribed lor respective
areas/zones ustrial, Commerc Residential Silence which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from I0.00 p.m. to 6.00 a.m
4. Conditions under Hazardous Wastes Rules :-
(i) Number ofauthorization and date of issue
(ii) The Factory Manager of lvl/s Eindustan Traders located Khasra No-56g, yill- simla

Pis(orRudrapur Distt-U.S.Nagar is hereby granted an authorization to operate a facility for colleotion
and storage of Hazardous wastes.

(iii) The authorization is granted to operate a facility for generation, cottlction and storage of hazardous
wastes within factory premises for following category ofrvastes.

(iv) The authorization shall be in force for a period from Lp to31.03.2025
(v) The authorization is subject to the conditions stated below and the such conditions as may be specified.in

the rules for the time being in fo.ce under Environment (protection) Act, 19g6.

S.No. Category
(Schedule-I &
Schcdule-II)

Mode of Disposal
(Send For)

l I-5.1 0.l00N,rT Recycling

Terms and conditions of authorization:
(i) The authorization shall comply with the provisions of the Enviroument (protection) Act, 19g6, and
the rules made there under.
(ii) The authorization and its renewal shall be produced for inspection at the request of an ofticer
authorized by the SPCB/PCC.

' (ii) The person authorized shall not ren! Iend, sell, transGr or otherwise transport the hazardous wastes
thout obtaining prior permission ofthe SPCB/PCC.

)Any unauthorized changes in personnel, equ ipment as working conditions as mentioned in the

Stacl( allached ryith Stack
height
(M0

Type of
Fucl

Fucl

Quantity
KLD/MTD

Dmisslon
Control

Equipmenl

S

N0

-l l25KVA D G Set 2 IJSD Acoustic As lor BP Act

Industrial Area Comme rcial
Area

Reside ntial Area Silcnce Zone

Day
time

Night
time

Day
timc

Night
limc

Day
time

Night
time

Do)
tinrc

Night
time

Standards
for Night
Time in
db(A) Leq

75 70 65 55 55 45 40

ion by the person authorized shall constitute a breach ofhis authorization.

I

iri4 ol'

(ii) Noisc frorn the D.G. Set and other source(s) should be controlled

Qrrantity of Waste for rvhich
authorization is being issued

(MTA)

.llrnlrelon
gtslr d0rds rlot

(o crcccd
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2

I

Regional Oflicer

Copy to: 1- Member Secretary' Uttarakhand Pollution Control Board' for kind information and

compliance of the same'

2- Guard File. t

4r',q
water suPP

Regional Oflice

Specific Conditions:

l. The aPPlicant shall provide ISI mark water meter to each ly.

2. Tlie aPPlicant shall submit audited balance sheet of the unit at the end of each financial Year' ln

case of grouP balance sheet, CA Certificate followed by the consolidated balance sheet to be

nrovided.
,. ill""*o,t*t sha, provid-e po(s 'il*::HL:'*:"""Ltt ::"ffi:iffi ;Jli*';"lL*'H :l':;

3:J:l:ifl ffITiHt""Hl"'*"H;ii""Hil'ilil::if:*:l:m';:d',:il;ff o1;6'"'""
shalt be designat"a uy "r.ii."lr"n'* 

i-r, S-i 
"tc. 

and thesb shall be painted/ displayed to

iuJiritui" ia"niiri""tion' -,,...:^- ^^nr,^
4.Theindustryshallensureinterlockingofairpollutioncontroldevicesandproductionprocesses.
5. The industry shall take "d"q;;i;-;;;s 

to control of nois" i'om its own source so as to comply

"' *i f,if,".r"iaards as may be applicable' .

,. fij*r,n;Tl,*",","1"1,t:":1"fft:T*"#"ff1sr,a, 
undertake periodicat asscssment by the

,.i,"I',T[il#$gll-*"u*o.^,1.FtT:r*::ryi:]SY]8.,'f ffi H:i'ffi,T,::Xfr "
9. As per NGT Dite"tion ute rlriil''i"iiJ"* Noc from CGWA (Central Ground water Authoritv)

,r. +iT'ff::Y:J*iid rorR"Froc"'i:c"ryTL:llT:::.1"1":ff:"T''.r:1*;:lTffil[:""
I 1. The consent is Valid for pomiirc 

"Riu"nt 
ontn tndustrial effluent should not generate'

12. if any change in products, ffH;ffi;;;;;;*"., c","g".v etc. unit must be obtained fresh

,r. SPff,lt:"1*ll'TliqqT 9"T1!:il"^:1t-:'J1t'":;#f" 
Management Handing Rures 2016'

li. Ulllllill;Tli;:,*Tlf,ffi";;ffiTroie *iir' cu""n' Barance sheet every vear'

i:, tlrc ol'the autllorlzeo Persolr re
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Gcncrnl Conditions:
,.

Ftlre applicant shall gel the sample oitreated effluent/emissionstazardous wastes/leach ate 8na

periodically from 
-the laboratory recognized by the NABL /MoEF' Test report sha

communicated to the UEPPCB

shall be submitted to the Board.

Regional Oflicer

I

6

2. The applicant shall however, not without the priol consent of the Board bring into use any ncw or-!
altered outtet for the discharge oremuent or gases emission oI sewage waste tiom the unit.

3. The applicant shall provide discharge measurement equtPment at final disposal point'

4. The;pplicant shall strictly comply with conditions of this CCA and submit compliance rEport of
stiputaied conditions within 30 days ofreceipt ofthis CCA. If, at any Point of
ti;e, it is found that the indusiry is not complying with stipulated conditions or any furlhct

direition/instruction issued by thc Bonrd, legal action shall be initiated sgainst the applicant

5. The appticant shall maintain good housekccping. Att valves/pipos/scwcr/dralns ctc. must bc lcok'

proof.
6. ihe industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet Points, Alr

pollution C;ntrol equipment and stack for smooth sampling/monitoring of efiiciency of pollution

control measules.
?. whenever due to any accident or other unforeseen act or event, such emission occurs or is

apprehended to occur in excess of standards laid down, such information shall be reportcd to thc

doard's offices and all other concemed ofrices. In case offailure ofpollution control equipmcnt, thc

production process connected to it shall be stopped with immediate effect'

8. ihe industry shall operate in a manner so that all emissions be emitted through designated

chimney/stack only
9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of

industry, it.shall be imperative to stop production in the industry with immediate effect and such

informaiion shall be reported to Board's offices. The industry shall be liable to pay compensation

also in such cases as decided by the Competent Authority.
10. The Board reserves the right to revoke/add/modiry any stipulated condition issued along with CCA,

as may be necessary.
ll. The authorized aglncy shall ensure that data with regard to qudntity and nature.of hazardous

chemicals being u-sed in the plant as well as air emission and waste generated within premises is

displayed on Display Board of size 6x4 feet out side the main factory gate within premises.

12. It i's d;ry ofthe autf,orized person to take prior pennission of ihis Board to close and clcanup the

facility for keatment, storage and disposal ofhazardous waste'

13. The aiplicant shall maintain record ofhazardous waste in Form-3 and shall submit annual retum in

Forrri-4 on or bcfore the 306 day of June follorving to the financial year to which that retum

relates.
t4. .In case of any accident, complete details in the liglrt of Form-ll of the Hazardous Rules shall be

submitted to this Board at the earliest.
15. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed

physical and chemical analysis ofhazardous waste sample and report to the Board'
16. bried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit

constructed rvitb RC.C. or such material rvhich does not react with (he \vaste contained in it'
17. The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and

'Hazardous' shall be displayed at appropriate position both in Hindi and English'
. 18. In case of any Aansportation of hazardous \vaste, the details in Form-9 of the Hazardous Rules

I
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Lifestyle For
Environment

Regional Office
Uttarakhand Pollution control Board
Chamunda Complex, Ramnagar Road

Kashipur, US Nagar,

-rq-ajPs +.uo

rSrg'garq

ITKPCB/ROMor-B-La3 DO26t gn 9
'fo,

I\I/s Blarit Polymers
Khasra No-619/1, Khatauni No-00289
Teen Pani, Kartarpur Road, Rudrapur
U.S. Nagar

Consolidated Consent to Opcrate and Aulhorization hercinafaer rcferred to as thc CCA.(consolidated
Conscnt & authorization) (Fresh/RenervaURcapptication/Expansion/) under Scction-2s of (hc ,.Watcr
@revcntion & Control ofPollution) Acl,7974" and under Section-2l of the .,Air (prcvenlion & Conlrol
bf Pollution; Act, 1981" and Authorizalion under 'Rule-6" of thc .Tfazardous and Other Waste
(1\{anagemcnt, Ilandling and Trans boundary Movcnrent) Rules, 2016', norified undei ..Environmcnt
(Protection) Act, 1986" as applicabie (to be rcferred hereinafler as water Ac! Air Act and I V Rules
respe€tively).

cAfId- 726678

CCA- Rcnerval

App No-9115098
Order No- ;55 u-

D"t, r7/r)lr

to lws Bharat PolS'mcrr [ocated Klrasrs No-619/r, Krratauni No-00289, Tcen pani,
rapur u.s. Nagar subject to the provisions of the waterAct, Air Act.and Irw Act and

the orders that may be made further and subject to following terms and condilions :

CCA is hereby granled

Kartarpur lload, Rud

L (i). This CCA is

producls with Ca

grantcd for a pcriod up to 31.03.203I and valid foi manufacturing of following
pital Investmelrt / Net Assets Vrtrrc6 - t0 l,xkh to s0 Luktr.

s
No

Product

PP Cranules 300 N4r'

2. Specific Conditions undcr Watcr Act:
(i)The d:ril;, quantlt) of emucnt dischargc (KLD) :-

Last CTE/CCA I'rescnl CCA (Fresh/ RenervaV
llcapplication/ Expansion/Amendmcnt)

Trade Effluent NIL NIL
Servage 1.6 1.6

Sen'age Treatmcnt and Disposal: The applicant shall provide comprehensive Septic TanUsoak pit as is
required with referencc to Indian Standard: IS: 2470 (Part- I ) I985 as amended frorn time to time.

Last CTE/CCA Prcscnl CCA (FresV RenervaU
lleapplication/

Expansiol/Arnendmerrt)
Product Quanlit)'

(Per Month)
Quantitl,

(Pcr Month)
PP Cranules 3OO MT

3. Conditions underAirAct :-

I
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=(D The applicant shall use following fuel and install a comprehensive control system consisting of contr{
equipment as is required with reference to generation of enissions and operate and maintain the.samo
continuously so as to achieve the level ofpollutants to fte following standards

Stack attachcd
rvith

Slack
height
(rr0

Typc of
Fucl

Emission Control
Equipment

Emission
standards not 10

excecd

1 62.5 KVA DG SET 1.5 Acoustic Enclosure with Stack As Per E(P) Act

In case of stoppage offunclioriittg of air pollutiott conlrol equipmenl, produclion hos lo be.slopped immediorely
and this Board has to be intimated bl,fasc/phone/e nnil |9ith a reporl in this regard lo be dispalched immedialely.

(iD Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic encl<isure as

is. required I-or meeting 0re ambient noise standards for niglrt and day tirne as prescribed for respective
areaVzones ustrial, Commercial, Residential, Si rvhich are as follou,s :-

' Day time : from 6.00 &m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :-

(i) The Factory Managcr of IVI/s Bharat Polymcrs Located Khasra No{19/I, Khatauni No-00289, tcen
Pani, Kaftar;rur Road, Rudrapur U.S. Nagar hereby granted an authorization to operate a facility for.

' collection and storage of Hazardoos *uit"s.
(ii) Thc authorization is granled to op.rate a facility for generation, collection and stgrage of hazardous wastes

within factory prernises for following category ofwastes.

(iii) The authorization sltall be in force for a period frorn up to 31-03-2031

, (iv) The authorizatioti iS subject to the conditions stated below and the such conditions as may be specified in the

rules for the tinre being iu force under Envitonntent @rotection) Ac! 1986.

S.Ntt.

1 t-5.1 0.01 Recyclable

Terms and conditions of authorization:
(D The authorization shall cornply with lhe provisions of the Environment @rotection) Act, 1986;

and the rules made there undor.

(iD The authorization and its renerval shall be produced for inspection at the request ofan ofiicer
authorized by the SPCB/PCC.

(iiD The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorization.
,, (v) Itjs tho duty oftho authorizcd pcrsorr to tlku pdur pcnnission ofthe SPCB/PCC to close duwfl

tlte facility.
(vD An application for tle renewal ofan authorization shall be made as laid down under these rules.

(vii) Any other conditions for compliance as per tle Guidelines issued by the MoEF or CPCB.

(viii) The authorizatlon ls valld for temporary storage ofHazardous Waste within premises only.

5.Compulsory documents to be submifted by the Industry/Unit :

Cfltcgorl'
(Schedulc-l &
Schedulc'II)

I\[odo of Disposul
(ticnd For)

llesidcntial AreaIndustrial Arca Conrnrgrcial
Arca

Silence Zonc

Day
tinte

Night
time

Day
(ime

Night
Time

Da)'
time

Night
limc

Ds)'
time

Night
timc

55 55 45 50 40

Standards
for Night
Time in
db(A) Lcq

75 70 65

s.
No

HSD

Qunntlty of Wostc for rvhich
authorization ,s being issucd

ofr.{)
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)$inual retum in Form-4 and Wastc Di5posal Manifcst in [orm-10 under I{W Rulcs(i
(ii) Environment Statement in Form-V ofEnvironurenl (Protcction) Rulcs' 1986.

(iii) Quarterly comptiancc_ report of the ccA, photograph of ETP/APcs/lVaste storage Arca.

6. Unit has to apply for renewal of CCA 60 days ofexpiry prior to expiry oftltis CCA.

7. Competent Authority reserves the right to change/nodify/add any tinre any condition ofihis CCA.

8. Unit}as to comply with the other general conditions as annexed herewith. Non compliance of any provision

of this CCA and provisions of the Water Act, Air Act and IfW Rutes will results in legal action under tlre

aforesaid Acts and Rules.

Spccific Conditions:
l. The applicant shatl provide ISI rnark water meter to each water supply.

Z. T5e applicant shalliubrnit audited balance sheet of the unit at the end of each financial year. In case of
grirupbalance sheet, CA Certificate. followed by the consolidated balance sheet to be provided.

3. T1e applicant shall provide ports in the chinrney/stack and facilities such as ladder; platform erc. as per

requi.ernent for monitoring ihe air emissions and the same shall be open for inspection artd use at a.ll

times by the Board's staff. The chimney/stack attached to various souro€s ofenrission shall be designated

by num'bers sucl as S-1, S-2 etc. and these shall be painted/ displayed to facilitate_identification.

4. T1e industry s[al[ ensure interlocking ofair pollution control devices and production processes.

5. The indusky shall take adequate measures to control ofnoise from its own source so as to comply with
the standards as may be apPlicable.

6. The applii:ant shall develop green belt in the premises.

7. The inaustry shall ensuri atl safety measures and shall undertake periodical as3esslnent by the

competent authoritY.
8. Uniishall ensure manifest system in Form-1O oflfW Rulcs while disposing hezardous waste..

9. As peiNGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authorii) within

six Month.
10. The consent is valid for Segregation, Grinding, Extruding, Threading, Granullng; Cololing & Cutting,

Probess only, under orange category'
I l. The consent is valid for Domestic effluent only, Industrial efiluent should ngt generate.

12. if any change in products, process capacity, manpower, Category etc. Unit must be obtained fresh-

,r. 31fl:r"f#3ii"u#iir,ur",ion certificate under plasric waste Manasoment Handing Rules 2016.

14. Unit shall ensure to Conrplialrue of the Plastic Waste Managelltent Harrding Rules 2Q16.

. 15. Llnit must be submitted oompliance rsport along with Curont Balanse shset ovory year.

Gcncral Conditions:
l. The applicant shall get tlre sample of treated eflluent/emissionMtazardous wastes/leaclt ate

amlyzid periodically from the laboratory recognized by the NABL /MoEF. Test rqport shall be

communicated to the UKPCB.
2. The applicant shall however, r)ot without the prior consent of the Board bring into use any new

or altered outlet for the discharge ofeffluent or gases emission or sewage waste from the unit.

3. The applicant shall provide discharge measurement equipment at final disposal point.

4. the applicant shall strictly comply rvith conditions ofthis CCA and subrnit compliance rePlrt o!
stipulaied conditions withiu 30 days of receipt of this CCA. It at any point of time, it is found

that the industry is not coinplying v/ith stipulated conditions or any further direction/instmotion

issued by the Board, legal action shall be initiated against the applicant'

5. The appiicant shall maintain good housekeeping. Alt valveslpipes/sewer/drains etc. must be leak-

proof.
6. the industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air

pollution Control cquipment and stack for smooth sarnpling/monitoring of efficiency ofpollution
control measures.

7. Whenever due to {iny accident or other unforeseen act or event, such emission occurs or is
apprehended to occui in excess ofstandards laid down, such information shall be reported to the

Eioard,s offices and all other concerned oftices. In case of failure ofpollution control eqrtipment,

flte production prbcess connected to it shall be stopped with immediate effect.
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8. The industry shall .operate in a manner so that all emissions be enritted througtr designated ' 7'
ch imneY/stack onlY.

g. In case of any darirage to the agriculture productivity, hunran habitation e{c.,by tlre operation of

industrv. ir rnuff i"l'-p"i"iiue i'o stop production iniheindustry with immediate effect and such

i"ffiiir., .r,"rii" r"ioiJ to so-dt offices. The industry shall be liable to pav compensstion

also in such cascs as decided by the Competent Authority'

10. The Board **;; iil;ightio revokiadd/modiff any stipulated condition issued along with

CCA, as maY be necessa4/'

ll. The authorizea u!"n"y sirall ensure tlat data with regard to quantity and nature of hazardous

chemicals U"ing ulJin tt" plant as well as air enrission and waste generated u'itlrin premises is

;,rpi-"y"d ; t"Lplay Board of size 6x4 fcct outside the main factory gate wirhin premises.

12. It is duty of th" ;;ih;;;J p"rton to take prior pennission of this Board to close and cleanup the

facility ior treatment, storage and disposal ofhazardous waste'

13. The aiplicant shall maintain tecord oihazardous waste in Form-3 and shall submit annual retum

in Form-4 on o. t 
"for" 

th" 30h day ofJune following to the financial year to which that retum

relates'
14. In case ofany accident, complete details in the light ofForm-ll ofthe Hazardous Rules shall be

submitted to this Board at the earliest'

rs. ilrii" ir* rrr-.aou. *rrt" is stored or dumped in tle facilfty, applicant must conduct a detailed
^ " 

;ilil;; "irernicat 
analysis irf hazardous waste samplc and report to the- Board.

16. Dried t *.aorr-iiu-a!" to. tr,. pro""r. in the plant shalibe stored in doublc lincd HDEP pit

constructed ,UO, n6.C. or such material rvhich docs not rcact rvit[ the \Yaste contained in

it.
.17'TlrestorageareashouldbefencedproperlyandSign/}.,IoticeBoardindicating.Dangor'and

.Eazardous,shallbedisplayedatappropriatepositio'ibothinHfudiandEngtish.

I g. In case of any tr-rp"Jii"ri 
"f 

lariaous wasie, the details in Form-9 of the Ifazardous Rules

-z r*toe\*' Regional Officer

cqpyto:YcmberSccretarS',UttaraklrantlPollutionControtBoard,forkindinformationandcomplianqcoitr'esu-e'- 
o*"#$d*

^[*h*
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t)
Regional Office

Uttarakhand Pollution Control Board

Chamunda Complax, Ramnagar Road, Kashipur- 244713M\tz
UKPCB/ROIVCon

To,

'&162l202sl3Bl nate: g(Qfz-f

CCA is hereby grante,l to M/s RA Trailers Located Khasra No638, Gati No-l, Near' Medicity Hospital,

Xrdtr!ili ltasdrffi pani, Shukh Fanrr, lludrapur, DItt-U.S.Nagar subject to the provisions of the

Water Act, Air'Act and HW.-Aot and the orders that may be lECdfsnher a0dqubject to following terms and .-
conditions:

I . (i). This CCA is granted for a pbriod from up to 31.03,2027 and valid for Manufacturing of follorving

CafID -I3139

CCA-Rencwal
App. No-7305015

Order No-

products rvith Capital Investment / Net Assets Values -50 Lakh to t cr.

S.

No.

Last CTE/CCA Prcsent CCA (Fresh/Renerval)

Product Quantity
@er Month)

Product Quantity
(Per Month)

I Plastic Dana 52 IVIT Plastic Dana 52MT

2. Spccific Conditions under Water Act:
(i) The daily quantity ofeffluent disclrargc (KLD) :-

Last CTE Present CCA @resh/ Renewal/

Ileapplication/ Expansion/Amendment)

Trade Effluent NIL NIL
0.6 0.6

(ii) Trade Ellluent Treatment and disposat - There is no trade effluent'

(iii) sewage Treatment and Disposal: The applicant shall provide comprehensive Septic Tank/
'soakpitisisrequiredwithreferencetoIndianStandard:IS:2470(Part-l)1985asamendedfrom

time to time.
3. Conditions under Air Act :-

(i) The applicant shall use following fuel and install a comprehensive control system consisting of
' 

"ont 
oi"quiprn",t as is required with reference to generation of emissions and operate and maintain

M/s RA Traders
Khasra No-638, Gali No-I
Near Medicity Hospital'
Kartarpur Road, Teen pani

Shulda Farm, Rudrapur,
Distt-U.S.Nagar

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA

(Consolidated Consent & authorization) (Fresh/RenewaUReapplication/Expansion/) under

section-25 of the ..water @revention & control of Pollution) Act, 1974" and under section-2l of
the..Air @revention & Control of PoUution) Act, 1981" and Authorization under'T.ule-6" of the
..Hazardous and Other Waste (tlanagement, Handling and Trans boundary Movement) Rules'

2016" notified under ..Environment @rotection) Act, 1986" as applicable (to be referred here in

after as Water Act, Air Act and HW Rules respectively).

Sewage
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the same continuously so as to achieve trre level ofpollutants to the fo[owing standards :

In case of stoppage offu,
and this Board has to be

(ii) Noise from the D.G. Set and other source(s) should be
enclosure as is required for meeting the ambient noise standards for n

ncrioning of air ponution contror 
-equipment, 

production has ro be slopped immedialery
inrinated byfalphone/emair t'ith a report ii this regard to be dkpaiied immediaterf.

controlled by providing an acoustic
ight and day time as prescribed forrespective areas/zones Industrial Commercia Residential, Silence which are as follows :-

(i) The Factory Manager of . '.. Nr1........'....... is hereby granted an authorization to operate a facirity
for collection and storage of Hazardous wastes

(ii) The authorization is granted to operate a facility for generation, collection and storage of hazardous
wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period from up to NtL
(iv) The authorization is subject to the conditions stated below and the such conditions as may be specified

in the rules for the time being in force under Environment (protection) Act, 19g6.

Day time : from 6.00i
4. Conditions under Hazardous

m. to 10.00 p.m., Nighr time: from
Wastes Rules :-

10.00 p.m, to 6.00 a"m

Quantity of \Yastc for n hich Mode ofDisposal
authorization is bcing lssu cn

- o'drxt.-
NIL

(i) The authorization shall comply with the provisions ofthe Environment (protection) Act, I9g6, and the rules
made there under.
(ii) The authorization and its renewal shall be produced for inspection at tle request ofan officer authorized by
the SPCB/PCC.

(iii) The person authorized shall.not rent, lend, sell, transfer or otherwise transport the hazardous wastes without
obtaining prior permission ofthe SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions.as mentioned in the application by
the person authorized shall constitute a breach ofhis authorization.
(vIt is the duty ofthe authorized person to take prior pennission ofthe spCB/pCC to close down the facilig.
(vi) An application for the renewal ofan authorization shall be made as laid down under these rules.
(vii)Any other conditions for compliance as per the Guidelines issued by the MoEF or cpcB.
(viii)The authorization is valid for temporary storage of Hazardous waste within premises only.
5.Compulsory documents to be submitted by the Industry/Unit :
(i) Annual retum in Form4 and waste Disposal Manifest in Form-r0 under Irw Rures.
(ii) Environment. Statement in Form-V of Environment (protection) Rules, 19g6.
(iii)Quarterly compliance report of the CCA, photograph of ETp/Apcsr'waste storage Area.
6.Unit has to appiy for renewal ofCCA 60 days ofexpiry prior to expiry ofthis CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

S

No
Stack attached

with
Stack

Height
(M0

Emission Control Equipment Emission
standards not to

exceed
NIL NIL NIL NIL NIL NIL

Industrial Arca Commercial
Area

Residential Area Silcncc Zone

Day
time

Night
Time

Day
time

Night
time

Day
time

Night
time

Night
time

Standards
for Night
Time in
db(A) Leq

/5 70 b5 55 55 45 50 40

S.No. Category
(Schedule-I &
Schedule-fl)

NILIrlL

Tcrms and conditions of authorization:

Type of
Fuel

Day
lime
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8. Unit has to comply with thc other general conditions as annexed herewith. Non compliance ofany provision
of this CCA and provisions of the Water Act, Air Act and IfW Rules will results in legal action under the

aforesaid Acts and Rules.
9- Units shall strictly avoid the usage and should not engage in the production of banned single use Plastics
in the premises as per list of banned single use plastics mcntioned in the notification of MOEF & CC'
Government Of India dateil 1210812021 and notification of Uttarakhand Government issued vide lettcr
No. 84D(X\IIII-I-20-13(II)200r dateil 1610212021and modified date 28-02-2023,

Specific Conditions:
l. The applicant shall provide ISI mark water meter to each water supply.

2. The applicant shall submit audited balance sheet ofthe unit at the end ofeach financial year. In case of
group balance sheet, CA Certificate followed by the consolidated balance sheet to be provided,

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all
times by the Board's staff. The chimney/stack attached to various sources of emission shall be designated

by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.
4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. The industry shall take adequate measures to control of noise from its own source so as to comply with'
the standards as may be applicable.

6. The applicant shall develop green belt in the premises.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the

competent authority.
8. Unit shall ensure manifest system in Form-I0 ofI{W Rules while disposing hazardous waste.

9. As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water Authority) within
six Month.

10. The consent is valid for Shredding, Grinding, Cutting, Pre Heating, and Extrusion Process under orange
category.

! l. The consent is Valid for Domestic effluent only, Industrial effIuent should not generate.

I). if any cliange'ip p-roducts, process capacity, manporver, Category etc. unit niust be obtained fresh

CTBCCA as Per EP Act.
13. Uni: must be submitted compliance report along with Current Balance sheet every year.

General Conditions:
f. ihe applicanrshall get the sample of treated effluent/emissior,s/hazardous wastes/leach ate analyzed

p.,iodically from the labcratory recognized by the NABL MoEF Test report shall be communicated

to the UKPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or

altered oritlet for the discharge ofeffluent or gases emission or sewage waste from the unit.

3. The applicant shall provide discharge measurement equipment at final disposal point'

4. The applicant shall strictly comply rvith conditions of this CCA and submit compliance report of
sfipulated conditions within 30 days of receipt of this CCA. It at any point of time, it is found that

the industry is not complying with stipulated conditions or any further direction/instruction issued by

the Board, Iegal action shall be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-

proof.
6. the industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air

Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution

control measures.
7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is

apprehended to occur in excess of standards laid down, such information shall be reported to the

Board's offices and all other concerned offices. In case offailure ofpollution control equipment, the

production process connected to it shall be stopped with immediate effect.

8. ihe industry shall operate in a manner so that all emissions be emitted through designated

chimney/stack onlY.
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a
9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of

industry, it shall be imperative to stop production in the industry with immediate effect and such
information shall be reported to Board's offices. The industry shall be liable to pay compensation
also in such cases as decided by the Competent Authority.

10. The Board reserves the right to revoke/add/modifo any stipulated condition issued along rvith CCA,
as may be necessary,

11. The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is
displayed on Display Board of size 6x4 feet outside the main factory gate within premises.

12. It is duty of the authorized person to take prior permission of this Board to close arrd cleanup the
facility for heatment, storage and disposal of lrazardous waste.

13. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30ft day ofJune following to the financial year to which that retum relates.

14. In case of any acciden! complete details in the light of Form-ll of the Hazardous Rules shall be
submitted to this Board at the earliest.

15. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis ofhazardous waste sample and report to the Board.

16. Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

17. The storage area should be fenced properly and SignA{otice Board indicating 'Danger' and

'Hazardous' shall be displayed at appropriate position both in Hindi and English.
18. In case of any transportation of hazardous waste, the details in Form-9 ofthe Hazardous Rules shall

be submitted to the Board.

-ffirnf
Copy to: Menrber Secretary, Uttarakhand Pollution Control Board, for kind information and compliance

of the samc.

t
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'AFU\', -N 1.1!li.'

2020

Place: Rudrapur

Owner of the

Signature
NURUDDEEN AHAMAD

'W"<

TETTER OF CONSENT

l, SIO IALEES AHAMAD the owner of Property situated at GALLNQ

.O1. T(ARTARPUR ROAD. NEAR MEDICITY HOSPITAL TEEN PANI. SHUKLA FARM.

RUDRAPUR^ UDHAM sll{cH I{AGAR. UTTARAKHANp. 263153 . I have No Obiection and

gidng my full consent to uo AtAu S/O |ALEES AHAMAD-Ig carry out Business in the

Trade Name of M/S R A TRADERS-In my Premises mentioned above.

AddTess. GALI NO..O1, KARTARPUR ROAD, NEAR MEDICITY HOSPITAL TEEN

FARM, RUDRAPUR, UDHAM SINGH NAGAR. UTTARAKHAND.263153

gandht Pali AnattEo. A'rtilit -.i'l
ru,f. d.D

 OY&r? t
xolriY
,t S Nntlt i. r O lftdb

{)

,r ra tr...--*--jnr.o*r't

A

O!ryner Name -NURUDDEEN AHAMAD

6ra lta J,&{hsluxt'o
lderft
oi f. ti'

drdticd br

rlra.ti r"- "'
,dr..-.- -. '.

JAlsviAl

* zilqq--
aollr/.

rtS (rl K-
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M/s B.A.A. INDUSTRIES
Khasra No. 641 & 642, Teen Pani Kartarpur Road, Rudrapur, U.S, Naga, Uttarakhand
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